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IN  THE  COURT  OF  ADDITIONAL SESSIONS JUDGE, 

SONITPUR,TEZPUR 

Present: -     Md. Darak Ullah, A.J.S. 
  Additional Sessions Judge, 
  Sonitpur, Tezpur. 
 
Committing Officer : Smti M. De, 
      Sub-Divisional Judicial Magistrate (S), 
      Tezpur, Sonitpur.  

Sessions Case No. 228 of 2010 

                     U/s.342/302/34 of  IPC. 

 

State 

-Vs- 

 
1. Md. Abdul Maral 
2. Md. Abdul Gafur 
3. Md. Iman Ali 
4. Md. Abdul Mannan Munchi 
5. Md. Mainuddin 
6. Md. Ainuddin 
7. Md. Mainul Haque………. Accused persons.  

 

Advocates appeared:- 

 For the State  :    Smti R. Chakravarti, Ld. Addl. P.P. 

For the accused :    S.E. Alam, Ld. Advocate. 

 

Date of evidence :    17-10-11,10-1-12,22-8-13,25-3-14,26-3-15, 
         6-7-15,20-8-15,20-8-16,7-3-17. 

Date of argument :    5-6-2017.  

Date of Judgment :     17-6-2017. 
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JUDGEMENT  

1.                  Brief history of the prosecution case is that on 24-11-2005 

at about 9 p.m. Afazuddin called Hazarat Ali, the brother-in-law of the 

informant to the house of Mainul Haque and confined him there. The 

accused persons namely Afaz Uddin, Ainuddin, Mainuddin, Mannas Ali 

Munchi, Mannas Ali Maral also assaulted Hazarat Ali with hands and 

lathi causing grievous injuries to his person. On 25-11-05  Hazarat Ali 

was admitted in Dhekiajuli PHC  wherefrom he was referred to 

Kanaklata Civil Hospital and on that day at about 11 p.m. Hazarat Ali 

died.   

2.                    An FIR to that effect was filed by the informant                      

Md. Samsul Haque  before   Dhekiajuli  P.S. which was registered as 

Dhekiajuli P.S. case No. 394/05  U/s.147/342/302 of  IPC. 

3.                    After investigation, the investigating agency has 

submitted charge-sheet against accused  Afaz Uddin, Ainuddin, 

Mainuddin, Abdul Maral, Abdul Mannan Munchi, Mainul Haque, Iman Ali 

alias Babu Ali and Abdul Gafur  U/s.3147/342/ 302 of  IPC.  

4.                   During trial accused Afaz Uddin died and as such the case 

against him was abetted vide order dated 6-9-2010.  

5.                   On appearance of the accused persons, the copy was 

furnished to them  and the case was committed to the court of 

Sessions as per Sections 209 Cr.P.C, by Smt. M. De, Ld. Sub-Divisional 

Judicial Magistrate(S), Tezpur  and thereafter this case is transferred to 

this Court for trial.  

6.                  After going through the materials on record, including the 

report U/s 173 Cr.P.C and after hearing both sides, my ld. predecessor 

was pleased to frame charge U/s. 342/302/34 of IPC against the 

accused persons. The contents of the charges were read over and 

explained to the accused persons to which they pleaded not guilty and 

claimed to be tried.  

7.                 During trial, prosecution has examined as many as 

14(fourteen ) witnesses in the form of-  

   PW-1 Md. Samsul Haque  
   PW-2 Mustt. Rejia Khatun 
   PW-3  Md. Johas Ali 
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   PW-4 Md. Hanif Ali 
   PW-5 Md. Shahid Ulla 
   PW6  Md. Md. Nizamuddin 
   PW-7 Md. Rafiq Ulla 
   PW-8 Md. Mannas Ali 
   PW-9 Md. Jamal Uddin 
   P.W.10 Mahammad Ali 
   P.W.11 Md. Abdul Rahim 

     P.W.12 Sri Kunjalal Pator 

     P.W.13 Sri Durlabh Das 

   PW-14 Dr. Munim Chandra Pujari 
 

Prosecution has also exhibited some documents in the form of Ext.1 to 

Ext.12.  Prosecution evidence was closed. Statement of the accused                     

persons recorded U/s 313 Cr.P.C The accused persons denied the 

allegation in toto and declined to adduce evidence in defence. Heard 

argument of both side.  

 

8. POINTS FOR DETERMINATION:- 

(1)  Whether the accused persons, on 24-11-2005 at about 9 p.m.  

in the house of Mainul Haque at Noorpurjut under Dhekiajuli PS, in 

furtherance of common intention, committed murder of Hazarat Ali by 

intentionally causing his death and thereby committed an offence 

punishable U/s.302/34 of IPC. 

(2) Whether the accused persons, on the same date, time and 

place, wrongfully confined Hazarat Ali and thereby committed an 

offence punishable under section 342  IPC within.    

 

EVIDENCE 

9.                   PW1 Samsul Haque, the informant, in his evidence stated 

that on the date of occurrence at about 9/9:30 p.m. his nephew Hanif 

Ali came to his house and told him that accused Afaz Uddin  had been 

raising hulla by consuming alcohol and had also taken his father 

Hazarat Ali towards his house. He came and found his brother-in-law  

Hazarat Ali in his court-yard in senseless condition. They took Hazarat 

to Dhekiajuli Hospital and then he was taken to Kanaklata Civil Hospital 

where he died. Then he lodged an FIR in the Dhekiajuli PS. He has 

proved the FIR as Ext.1 wherein Ext.1(1) is his signature. Police 

prepared inquest on the dead body. He has proved the inquest as Ext.2 
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wherein Ext.2(1) is his signature.  This witness turned hostile by the 

prosecution.  

10.                  During cross examination by defence he has stated that 

when Hazarat Ali was taken to hospital, he was not in a position to 

speak. He further stated that except the name of accused  Afaz Uddin, 

his nephew did not tell the name of other accused persons and his 

brother-in-law was not in a position to tell the name of other accused 

persons.  

11.                  PW2 Mustt. Rejia Khatun in her evidence stated that 

deceased Hazarat Ali was her husband. On the date of occurrence at 

about 8/9 p.m. Afaz Uddin called her husband. After few minutes 

hearing hulla she went to the place of occurrence along with her son 

Junhas and Hanif. Then she sent Hanif to the house of his maternal 

uncle. She saw rod in the hand of Afaz Uddin  and her husband died 

due to the assault of Afaz Uddin by rod.  Her husband was taken to her 

house. On the next morning her husband was taken to Dhekiajuli 

hospital wherefrom he was taken to Tezpur Civil Hospital. At about          

4/5 p.m. in the evening her husband died.  

12.                   In her cross examination she has stated that  there was a 

Dargah near their house and her husband and Afazaddin used to raise 

hulla after consuming liquor every day in the Dargah.  

13.           PW3 Juhas Ali in his evidence stated that deceased 

Hazarat Ali was his father.  At about 8/9 p.m. when he was sleeping, 

his mother called him. Then he went to the road and saw that near the 

house of Mainul his father was assaulted. Afaz Uddin assaulted his 

father. Then he took his father to their house and thereafter taken to 

Tezpur Civil Hospital.  His statement was recorded in the Court after 

the death of his father. He has proved the statement as Ext.3 wherein 

Ext.3(1) is his signature.  

14.            In his cross examination he has stated that when he went 

to the place of occurrence found his father and Afaz Uddin and he did 

not find the other accused persons at the place of occurrence.  

15.            PW4 Hanif Ali in his evidence stated that deceased 

Hazarat Ali was his father.  When he was sleeping in his house his 

mother called him and told that Afaz Uddin had taken his father and 
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asked him to inform in the house of  his maternal uncle. After the 

marpit, his mother and Jolhas took his father to their house.  He saw 

injury on his head.  On the next day of the occurrence in the evening 

his father died in the hospital.  

16.                  During cross examination he has stated that he did not see 

the occurrence.   

17.                  PW5 Md. Shahid Ulla in his evidence stated that on                      

24-11-2005 at about 9:30 p.m. he heard some hulla outside but he 

went to sleep. At that time Rejia Khatun, wife of Lt. Hazarat Ali,  came 

to  his house and told him that her husband was assaulted by 

Afazuddin, Babul Ali, Mainul Haque. When he asked where the incident 

occurred, she stated that it was in the house of Mannas Maral. Then he 

went with her to the house of Hazarat Ali and found Hazarat Ali in his 

house in a critical condition. He saw injuries on his face. On being 

asked, he told that he was assaulted with rod. Hazarat Ali also stated 

that on the previous day there was an altercation with regard to the 

registration of some land with Afaz Uddin and on the next day he was 

called to their house and assaulted. Thereafter he went to the house of 

Munnas Maral and asked him why the incident occurred in his house, 

then he stated that he was not in his house at that time. One Rafiqul 

told him that he had come to the house of Munnas Maral and Rafiqul 

also told him the names of Afaz Uddin, Babul Ali and Mainul Haque. He 

has further stated that the victim was kept in the house at night and on 

the next day he was taken to hospital by rickshaw and later on  the 

said rickshaw was  seized by police. He has proved the seizure list as 

Ext.5 and Ext.6  wherein Ext.5(1) and Ext.6(1) are his signature.   

18.           In his cross examination he has denied the defence 

suggestion  that Rejia Khatun did not go to his house and mentioned 

the names of accused Afaz Uddin, Mainul Haque and Babul Ali. He 

further denied the defence suggestion that Hazarat Ali and Rafiqul did 

not state before him that accused Afaz Uddin, Mainul Haque and Babul 

Ali had assaulted the deceased.  

19.           PW6 Md. Nizamuddin in his evidence stated that Hazarat 

Ali and Afaz Uddin had some altercation within themselves. He came 

out of the house on hearing hulla at about 9:30 p.m.  He along with 
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Mainul, Babu went and separated the two persons quarreling among 

themselves and he came back to his house. He has proved the seizure 

list in respect of seizure of one silver round lamp with full of kerosene 

oil as Ext.7 wherein Ext.7(1) is his signature.  He has also proved the 

statement recorded by Judicial Magistrate U/s.164 of Cr.P.C. as Ext.8 

wherein Ext.8(1) and Ext.8(2) are his signatures.  This witness turned 

hostile by the prosecution.  

20.              In his cross examination he has stated that the incident 

took place on the border of his compound. He further stated that he 

did not witness the incident or as to how Hazarat died. He further 

stated that later on he came to know from the villagers that Afaz Uddin 

had caused the death of Hazarat.  

21.    PW7 Md. Rafiqulla in his evidence stated that on the 

date of occurrence at about 9:30 p.m. he went to the house of Hazarat 

Ali to learn “dotora”. When he was returning from the house of  

Hazarat Ali, he saw  Mannas Maral and Afaz Uddin under the beans 

tree in the house of Hazarat Ali with the help of torch light. Mannas 

Maral and Afaz Uddin rebuked him and then he went away. Then he 

heard hulla in the house of Mainul which is situated near the house of 

Hazarat Ali from a little distance and  he came to the house of Mainul 

and saw in the light of torch that Babu, Afaz Uddin, Mainul, Mannas 

Maral,  Mannas Munchi,   Ainuddin and Mainuddin were assaulting 

Hazarat in the court yard of Mainul. As the accused persons asked not 

to go there, then he went to his house. On the next day he came to 

know that Hazarat was taken to hospital and after two days of the 

occurrence Hazarat Ali died. Later on police seized the torch from him. 

He has proved the seizure list as Ext.6 wherein Ext.6(1) is his 

signature.  

22.    In his cross examination he has stated that he saw the 

quarrel held in the court-yard of Mainul and also saw assaulting with 

hand. When he went to the place of occurrence he saw the son of 

Hazarat. He further stated that when there was hulla, about 10/12 

people gathered outside the wall.  It was dark. He further stated that 

wife of Hazarat went to call his brother. Afaz Uddin and Hazarat were 
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engaged in giving fist blows to each other and thereafter all were 

engaged in giving fist blows.  Then he left the place.  

23.    PW8 Mannas Ali in his evidence stated that he went to 

watch TV in the house of Sahidul. Then he heard hulla near his house 

and when he went there he saw gathering of people in the house of 

Hazarat. At that time Hazarat was shouting and also stated that his 

chest had been burning. On being asked he told that Afaz Uddin had 

assaulted him and also gave leg blows. Later on he came to know that 

Hazarat died.  

24.    In his cross examination he has stated that Hazarat told 

that Afaz Uddin had assaulted him and he did not tell the name of 

others. 

25.    PW9 Zamaluddin in his evidence stated that  about 8/9 

years back Dullaj, son of Hazarat called him to the house of Hazarat 

and he came with rickshaw to the house of Hazarat. On being asked 

Hazarat told him that Afaz Uddin had assaulted him. He further stated 

that he did not see injury. When the dead body of Hazarat was taken 

to his house, he came to know that Hazarat died. Police seized his 

rickshaw.  

26.         PW10  Mahammad Ali in his evidence stated that about 

7/8 years back at about 9 p.m. when he was sleeping in his house, 

Julhas shouted that his father was assaulting by Afaz Uddin. The marpit 

took place in a majhar situated near his house. He went there and saw 

Afaz Uddin assaulting Hazarat with hands. Then he came back home. 

On the next day evening Hazarat died. This witness turned hostile by 

the prosecution.   

27.    During cross examination he has stated that on the date 

of occurrence Hazarat and Afaz Uddin had consumed alcohol. When he 

went to the place of occurrence he saw Afaz Uddin assaulting but he 

did not see the other accused persons.  

28.    PW11 Abdul Rahim in his evidence stated that about                

10 p.m. he heard shouting of Hazarat from his house. He went there 

and saw Hazarat shouting in a dark room. He saw swelling injury  on 

the ear of Hazarat.  Hazarat was taken in a rickshaw for treatment on 

the next day. The daughter of Hazarat told him that Afaz Uddin had 
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assaulted Hazarat. Later on he heard that Hazarat died. Police came 

and seized one kerosene lamp from the house of Hazarat. He has 

proved the seizure list as Ext.7 wherein Ext.7(2) is his signature. This 

witness turned hostile by the prosecution.  

29.     During cross examination he has stated that Hazarat did 

not tell him anything.  

30.    PW12 Sri Kunjalal Pator in his evidence stated that  on 

30-7-2006 the O/C, Dhekiajuli PS handed him over the case diary of 

this case. Accordingly he arrested accused Abdul Mannan Munchi, 

Mainul Haque, Babu Ali alias Iman Ali and Abdul Gafur and forwarded 

to the court.  He has further stated that on perusal of the materials in 

the case diary he submitted charge sheet against accused Afaz Uddin, 

Ainuddin, Mainuddin, Abdul Maral, Abdul Mannan Munchi, Mainul 

Haque, Babu Ali alias Iman Ali and Abdul Gafur U/s.147/342/302/34 of 

IPC. He has proved the charge sheet as Ext.9 whereein Ext.9(1) is his 

signature.  

31.    PW13 Durlabh Das has narrated various stages of 

investigation conducted by him. He has proved the inquest report, 

seizure list in respect of rickshaw, seizure list in respect of torch light, 

seizure list in respect of kerosene lamp, dead body challan, seizure of 

maruti van and sketch map as Ext.2, Ext.5, Ext.6, Ext.7, Ext.10, Ext.11 

and Ext.12 respectively wherein Ext.2 (2), Ext.5(2), Ext.6(2), Ext.7(3), 

Ext.10(1), Ext.11(2) and Ext.12(1) are his signatures. He has also 

proved the FIR as Ext.1 wherein Ext.1(2) is the signature of Nandeswar 

Das, the then O/C, Dhekiajuli PS.  

32.    PW 14 Dr. Munim Chandra Pujari in his evidence stated 

that on 26-11-2005 he performed post mortem examination on the 

dead body of Hazarat Ali on police requisition  vide Tezpur PS GDE No. 

840 dated 26-11-2005  being escorted and identified by C No.793 Lakhi 

Hazarika and Md. Abdul Zamal and on examination found the       

followings :  

                     Bruises and abrasion present on both sides of face over 

maxillary promanees. Bruises seen over upper abdomen.  

  On abdominal examination – peritonial cavity socked with fecal and 

half digested food materials mixed with blood. Stomach empty. Small 
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intestine was inflamed with patchy haemorrhagic spots with perforation 

and laceration over middle part of ileum in two places.  

On liver examination – there was a  vertical tear ½” long with blood 

clot over middle part of the liver.  

He further stated that the injuries described above are antemortem in 

nature.  

He opined that the patient died due to shock and haemorrhage as a 

result of the injuries sustained in the intestinal perforation and liver 

injury and these injuries are sufficient to cause the death of the 

deceased.    

  He has proved the post mortem report as Ext.4 wherein 

Ext.4(1) is his signature and Ext.4(2) is the signature of the Joint 

Director of Health Services, Sonitpur, Tezpur.  

33.                      During cross examination he has stated that the bruise 

injury may be caused by falling on hard substance.   

                      

                             ARGUMENT 

 

34.    During argument Ld. Addl.P.P. has submitted that 

prosecution has able to prove the offence against the accused persons 

beyond all reasonable doubt and as such the accused persons are liable 

to be convicted and punished accordingly.  

35.    On the other hand, ld. counsel for the defence has 

submitted that prosecution has totally failed to prove the offences 

against the accused persons beyond all reasonable doubt and as such 

the accused persons deserve acquittal. He has further submitted that 

the only eye witness, in respect of the present accused persons, is PW7 

who is not supported by the other prosecution witnesses. He has also 

submitted that so far the solitary witness is concerned, his evidence 

must be wholly reliable. In this aspect, he has relied on a decision of 

the Hon’ble Gauhati High Court in Prakash Nath vs. State of 

Assam reported in (2008)1 GLR 111  and Lal Kalandi and 

Another vs. State of Assam reported in (1997)1 GLR 311. He 

has further submitted that the PW5 has stated in his evidence that 

Rejia Khatun and Rafiqul informed him about the occurrence but the 
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PW2 Rejia Khatun  and PW7 Rafiqulla have not stated in their evidence 

that they informed PW5. In view of the above evidence, that part of 

evidence of the PW5 become hearsay evidence which is not admissible 

in law.  In this aspect he has relied on a decision of the Hon’ble 

Gauhati High Court in Prabhat Marak and Another vs. State of 

Tripura reported in 2011 Cri.L.J. 1844 and Dhirai @ Dhirendra 

Das and Ors. vs. State of Tripura reported in (1998)2 G.L.R. 

334. He has also submitted that statement made by the witnesses 

before the IO substantially differs with the statement given in the court 

and as such prosecution witnesses are not believable. In this aspect,  

he has relied on a decision of the Hon’ble Gauhati High Court in 

Maskandar Ali vs. State of Assam  reported in (1995) 1 GLR 

421 and Bimal Chandra Sarkar vs. State of Tripura reported in 

(2010)4  G.L.R. 567.  

 

DISCUSSION, DECISION AND REASONS FOR DECISION

   

36.    Appreciating the evidence on record it reveals that PW1 

Samsul Haque, the informant, has not seen the occurrence rather he 

was informed by Hanif Ali, PW4, son of the deceased, that accused Afaz 

Uddin (since deceased)  has been raising hulla by consuming alcohol 

and also taken his father Hazarat Ali towards his house. He has also 

stated that he came to the place of occurrence and found his brother-

in-law Hazarat Ali in the court yard in senseless condition and took him 

to Kanaklata Civil Hospital wherein he died. He has also stated that at 

the time of taking to hospital Hazarat Ali was not in a position to speak. 

He has also stated that except the name of accused Afaz Uddin his 

nephew Hanif Ali did not tell the name of other accused persons. PW2 

Rejia Khatun, wife of the deceased, has implicated only accused Afaz 

Uddin, since deceased in respect of causing assault to her husband, the 

deceased. She has specifically stated that she has not seen the other 

accused persons at the place of occurrence. She has also stated that 

her son Julhas and Hanif also accompanied her to the place of 

occurrence. PW3 Julhas Ali, the son of the deceased,  has supported  

the evidence of the PW1 and has specifically stated that accused Afaz 
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Uddin, since deceased, had assaulted his father and has not implicated 

the other accused persons, rather has stated that he has not seen the 

other accused persons at the place of occurrence.  PW4 Hanif Ali has 

also not seen the accused persons at the place of occurrence. PW5 Md. 

Shahid Ulla has also not seen the occurrence, rather he has stated that 

he was reported by Rejia Khatu, PW2, that her husband was assaulted 

by accused Afaz Uddin, Babul Ali and Mainul Haque and on reaching 

the place of occurrence he found Hazarat Ali, the deceased in critical 

condition and he also saw injuries on his face. Although this witness 

has stated that he was reported by PW2 Rejia Khatun and PW7 Md. 

Rafiqulla but said witnesses i.e. the PW2 and PW7 have not stated in 

their evidence that they reported the matter to PW5 and as such 

evidence in respect of reporting are found to be hearsay evidence 

which is not admissible in law. The said principle of law is supported by 

a referred decision of Hon’ble Gauhati High Court by the defence side.  

37.       PW6 Nizamuddin turned  hostile and has not supported the 

prosecution story. PW9 Zamaluddin, PW10 Mahammad Ali and PW11 

Abdul Rahim turned hostile and have not supported the prosecution 

story. PW12 Kunja Lal Pator and PW13  Durlabh Das are the 

investigating officers who has narrated various stages of investigation 

conducted by them. PW 14 Dr. Munim Chandra Pujari, the medical 

officer, who has conducted post mortem examination and has proved 

the post mortem report as Ext.4.  He opined that the patient died due 

to shock and haemorrhage as a result of the injuires sustained in the 

intestinal perforation and liver injury and these injuries are sufficient to 

cause the death of the deceased. During cross examination he has 

stated that the bruise injury may be caused by falling on hard 

substance.  

38.       PW8 Mannas Ali has stated in his evidence that immediately 

after hearing hulla when he went to the place of occurrence  found 

Hazarat Ali shouting  and also stated that his chest had been burning 

and on being asked he told that Afaz Uddin had assaulted him and 

gave leg blows. This witness was not declared hostile by the 

prosecution and the evidence to the above effect remains unrebutted. 

The only witness remains is PW7 Md. Rafiqulla  who has implicated in 
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his evidence that he saw that the accused persons had assaulted 

Hazarat Ali. During cross examination he has stated that when he went 

to the place of occurrence he saw the son of Hazarat Ali. He has also 

stated that 10/12 other people also gathered hearing hulla. This 

witness becomes the solitary eye witness and now it is to be seen 

whether he is to be believed to come to conclusion of guilt of the 

accused persons.  PW2 has stated in her evidence that she has not 

seen the other accused persons at the place of occurrence. She has 

also stated that her son Julhas and Moinul also went to the place of 

occurrence. PW3 Julhas, son of the deceased, has also supported the 

PW1 and has not implicated these accused persons except accused 

Afaz Uddin, since deceased. PW8 Mannas Ali in his evidence stated that 

deceased told him that accused Afaz Uddin, since deceased, assaulted 

him and under such circumstances, the evidence of PW7 Rafiqulla 

becomes doubtful and as such I am of the opinion that he is not wholly 

reliable and as such conviction cannot be based on such evidence.  

39. After going through the above evidence on record and also after 

consideration of the law laid down in the decisions referred by the  

defence side, I have come to the conclusion that prosecution has failed 

to prove the guilt of the accused persons U/s.342/302/34 of IPC 

against accused persons beyond all reasonable doubt.  

O  R  D  E  R 

 

40.                       In result, accused Ainuddin, Mainuddin, Abdul Maral, 

Abdul Mannan Munchi, Mainul Haque, Iman Ali alias Babu Ali and Abdul 

Gafur  are  acquitted from the charge U/s.342/302/34  of IPC and set 

him at liberty forthwith.  

  

41.                       Bail bonds stand cancelled. The bailor is discharged 

from his liability.  

 42.                 Seized torch light, rickshaw and the maruti van and its 

connected documents be returned to its lawful owner and the other seized 

items be destroyed in due course.  
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                               43.                      G.R. Case No. 2016 of 2005  be sent back to the Court 

of Ld. Chief Judicial Magistrate, Sonitpur, Tezpur along with a copy of this 

judgment.  

44.              Given under the hand and seal of this Court on this 

17th day of June, 2017.  

 

(D. Ullah) 
Additional Sessions Judge,  

           Sonitpur,Tezpur 
 

Dictated and corrected by me 

 

         ( D. Ullah) 
Additional Sessions Judge, 
      Sonitpur, Tezpur 
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APPENDIX 
 

Prosecution witnesses: 
 

1. PW-1 Md. Samsul Haque  
2. PW-2 Mustt. Rejia Khatun 
3. PW-3  Md. Johas Ali 
4. PW-4 Md. Hanif Ali 
5. PW-5 Md. Shahid Ulla 
6. PW6  Md. Md. Nizamuddin 
7.  PW-7 Md. Rafiq Ulla 
8. PW-8 Md. Mannas Ali 

   9.   PW-9 Md. Jamal Uddin 
   10. P.W.10 Mahammad Ali 
  11.  P.W.11 Md. Abdul Rahim 
   12. P.W.12 Sri Kunjalal Pator 

   13. P.W.13 Sri Durlabh Das 

   14. PW-14 Dr. Munim Chandra Pujari 
 

 
    Prosecution Exhibits : 

1. Exhibit-1…..  FIR. 
2. Exhibit-2…   Inquest report.     
3.  Exhibit-3…   Statement of PW3 recorded U/s.164 Cr.P.C. 
4. Exhibit-4…… post mortem report.  
5. Exhibit-5…  seizure list.   
6.  Exhibit-6…   seizure list.  
7. Exhibit-7…… seizure list.  
8. Exhibit-8…   statement of PW6 U/s.164 of Cr.P.C. 
9. Exhibit-9…   Charge sheet.  
10.  Exhibit-10…dead body challan. 
11. Exhibit-11… Seizure list.  
12. Exhibit-12 … sketch map.  

Defence Witnesses:  
 

Nil  
Defence Exhibits:  
 

Nil 
 

 
         

    ( D. Ullah)  
Addl. Sessions Judge,      
Sonitpur,Tezpur 

 
 


